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PART-I—Orders and Notifications by the Govermment of '.,‘:ipuri.
High Court, Government Treasury etc.

1

GOVERNMENT OF TRIFURA
FINANCE DEPARTMENT

Dated, Agartziz. the 3th Janzarw, 1998,

MEMORANDUM

Subjzet :—Tripura Accounts cum Administrative Tzainzg Rulen D98,

The Governor is pleased to make the “Tripure Acciunts cum Sdminis-
Service

trative Training Rules, 1998 as contained in the Annsivre for

Training of the State Govt. employees.
2. This Rule shall come into force from the date -f issuz z=md shall
replace “The Tripura Accounts™ Training Rules, 19847 :s noiied  under
this Department’s Memorandum No. F. I0d3)Fin(G-79 Voo I dated
1/2/86.
B. k. Cnzxraborx

- Joint Secrzary to the

LA

©
LS FeeNP T T
T ; St - - Goveramen: of Tripr=.
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ANNEXURE—T
Part—I General

1. Short title and comunencement o 8

i, These Rules may be called “The Tripura Accounts Cum Administra-
tive Training Rules. 19987 =

- T4

i, These Rules shall come into force from the date of issue.
2. Definition

In these Rules unless ihe context otherwise requires:

i, ~Governor™ means ihe Governor of Tripura.
-5 the Government of Tripura.

i, «Government” m

iii. »Finapce Department” means the Finance Department of the
Government of Tripura. . B

v, ~Trajness” means the emplovess of different Departments of the
Government of Tripura selected for Accounts Training by the Finance ,

Yenrriment.

o “Evaminatica™ means the end-of term exaimination o be heid on -
¢ mpletion of the training. &

<i. “Schedule”™ means the Scnedule cppended to these Rules.

.1

3. Applicability

{a) Thess Rules shail ke 2pplicable to and obligatory for the holder of
the following catcgories of posts.

i. Accounts Omficer. Speoal Officer {Accounts), Finmancial Adviser,
Finance Officer. Deputy Dirzctor  (Accounts), Section Gificer and similar
other posts as mayv be inclzded in this category by the Government from
iime to to time.

ii. Office Superintendezt and Superintent of Accounts {including those
of the Treasuries & Sub-Treasuries) which are feeder posts for promotion
to the posts grouped under clause {(I) above.

iii. Accountant (incluging the Accountant and Deputy Accountant
of Treasuries and Sub-Treasaries), Head Clerk, Head Assistant and Assistant‘?
which are feeder posts for oromotion to the  posts  grouped under ciausei
(ii) above. '

o
=
=+
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iv. All feeder posts for promotion 1o the groups of posts mentioned «
in clause €ij), {1i) and (i) above.

(b) These rules may also be applicable to such categories of posts which
are directly connected with the Accounts and the financial rules and regula-
vens of the Government, and are not feeder posts for the purpose of
promotion to posts grouped under clause (3}, (ii), Gii) and (iv) of sub-rule (a)
of this rule, but shail not be obligatory for the holder of such posts.

(c} An employee holding any posts faliing under the category of posts
covered by sub-rule (b) of this Rule may be selected for Accounts Training,
provided that the Head of the Department concerned certifies that perfor-

mance of duies attached to the post held by the emplavee concerned requires
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sufficient knowledge of financial Rules =ad -tegulations and shalli continue’

to so require in future algo. |
- S L

4. Training Sessions and Examination z

@) There will be two Sessions for the training Each Session will be -
for a period of five months.  The Firt Session, will be from the lst of
Ispuary to the end of May, and the Sexxad Session wili be from the 1st of
July 1o the end of November each yezn ’ ' ST

{b) Each Session will have an enc-of-term evamination on dates fo
e notified by the Finance Department.

(¢) The training shall be conducte? at the State  Institute of Public
Administration & Rural Development Tinance Deptt., Govt. of Tripura
hall conduct the examination with ks eln of the Lectures and publish
results.

(d) A traince shall be deemed to -ve completed the training if he
artends at least 756 of classes Leld in zzch subjeet during a Session.

(e} No trainee shall be allowed tc- 1 for the cxamination of a Session
uniess he/she has completed the training.

:f) Subject to the provision eomizimed  in sub-rule (b) of Rule 8, &
sainse who has comgieted the training suring @ Session but fails to appear
in the examination during that Session Juz to any rewson may be allowed
it for the examination during any oi Tae subseguent Sessions. This will
iso apply in case of trainees who aprezr in the examination but caanot
sexsfully complete the training as p2- sub-ruls (O} of Rule 5.

Note :—For this gurpose a candiasza  <hal] have to apply to the
Finance Department. through the Hez. 7 the Department concerned. for
inclusion of his name in the list o car._-iztes for sach examination.
Successful completion of Accounts Traiping:

L

{a) Benefits under these Rules she accrue only after successful
completion of the Accounts Training. '

(%) A trainee shall be ceemed to save succassfully completed the
:zaining if hefshe hes passed in the exdof-term examination on comple-
tion of the training.

PART-1i

6. Subjects and syllabus :

The subjects and syllabus will be v=-form for trainecs from all Depart-
ments. The subjects and syllabus apd —t2 guestion papers in which these
il be included are shown in the Scheilie appended to these"Rules. The
subjects and syliabus may be modified =s and wher felt necessary in view
of modifications/changes in the Rules. 4y the Finance Department.

7. Foll marks and qualifying marks:

Each of the fm_;-r groups of subjecs as indicated in fhe Schedule shall
carry 100 marks and the minimum queTiying marks in each group shail be

40, FEach group will ha;vc cne omnibos guestion paper for the purpose of
examination. ) B s
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8. Criteria for passing the examination :

(@) A trainee shall have to secure at least 40% marks in each paper
to pass the examination.

(b) A trainee who fails to secure 40% marks in one or more papers
wili be given not more than three chances in all to clear all the papers.

Provided that no trainee shall have/more than one full Session for comple-
tion of training as under sub-rule (dY of Rule~ except without the permission
of the Finance Department.

Notes :—By securing only the qualifying marks (i.e. 40%) in any paper,
a candicate shall become entitled to an exemption from appearing in the
examination in that paper in his‘her subsequent chance(s), if any, under
sub-rule (b} of this Rule.

9. Selection of Trainees:

(a) The selection of trainees shall be on the basis of seniority. The
imdividual Department of the Government shall prepare a panel of trainees
on the  basis of seniority and SPonser names of trainees as and when
equested by the Finance Department. The final selection shall be made
bty the Finance Department. :

(b} 1} The period of raining shall be ireated as on duty under the
provisions of F. Rs. SO D).

1) The trainees coming from ouistations shall be entitled to T.A.
under S.R. 164, They shall  however. be entitled to the D.A. at the
foliowing rates :

(1) First 30 days— Full D. AL

{2} Remaining period— Half of fuli rates.

4

1. Exemption :
fa)y The following categorics of Government servants shall be
exempted from the examination :——

i Government servants who have passed the SAS examination of the
Indian Audit and Accounts Department ;

i. Qualified Divisional Accountants (Le. those who have passed the
Divisional Accountants’ Examination and posted as such by the Accountant
General to various Public Works Divisions) ;

iil. Government servants who have duly passed the Accounts Training
Ezamination conducted earlier by the Accountant General, Assam etc./
Tripura.

iv. An employee for whom successful  completion of the training
under these Rules s obligatory may be <xempted from the operation of
these rules on his/her altaining ihe age of 35 years if he could not avail
of or successfully complete the Training under these Rules.

v. Under any special circumstances the Governor may exempt any
Government servant from this cXamination.

e

§3
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(b) The employees who'areiéxcmpted “under sub-rule (2) of this rule
shall have all benefits under_these Rules except that provided for under
sub-rule (a) of Rule 11, 7+ %o 220 & v THET O 30y

11, Benefits on successful completion of the training under these Rules
and holding up on promotion, ete. S

(a) A candidate who has successfully completed Lht;_‘t.r‘aining shall be
granted 1 (one) Advance Increment (not to be worked off) from the first
day of the month following the last date of the examination. -

Note :—“Not to be worked off” means that the anniversery date of
incremant will remain unaltered. -

(b) Except in cases covered by Rule 10 a Government servant for
whord the passing of the examination is obligatory shall be held up for
confirmetion at and for further promotion from the levels indicated in (iii),
(it) & (i) of sub-paragraph~(a) of Rule 3 of these Rules, Government servants
who have already been confirmed in their respective positions shall not be
eligible for further promotion till they pass the examination.

Note i This provision does not restrict temperary promotion to tne
posts grouped under clause (i) of sub-rule (2) of Rule 3.

17, Where the Governor is satisfied that operation of these Rules may
cause undue hardship he may, by an order, amend or relax the provisions

of these Rules.

13. Adoption:

The benefits of the Scheme mey be availed of by Gouvernment
Companies Undertakiegs/Corporations as also by the Institutions, Bodies
and Organisations receiving grants from the Government only by adop-
tion with the approval of the Financ: Department.

14. i) On commencement of these rules every rule/regulations or order
inciuding Office Memorandum (hereinafier referred to in this rule as the
old rule) inforce immediately before such commencentent shall, in so far

as it provides for any of the matter contained in this rule cease 10 operate.

iiy Notwithstanding such ceasure of operation anything done or
any action taken or amy chance remained to be availed by a candidate, the
candidate under the old rule shall be allowed to avail the chances in the
papers which remained not cleared as per the syllabus of the old rules viz,
The Tripura Accounts Training Rules, 1986, Such candidates shall have
to intimate the Finance Department well ahead of his desire to sit for the
particular paper during the Term end Examination of the Session through
the Head of the Department so that arrangements can be made for
conducting his examination in the Old Course.
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" iTi.o - ANNEXURET »
" SCHEDULE To THE ACCOUNTS TRAINING RU._E 1998
. . .. (Vide Rule— 6) -

A. Syllabus and Question Papcrs

Namc aof the Paper & names of
Sub_]ecfs lncluded

PAPER-—I

(2} Fundamental Rules and
Supplimentary Rules,

{b) Tripura Civil Services
{Conduct) Rulss, 1948,

{c) i) Chapters 1-50fthe Mannal
of Office Procedure.

if) Disciplinéry matters and
departmenta] prOCeedmg 5.
iii) Basu: feztures of the Cons-
titution of India including
procedures of Parliament

-and Legislative Ass:mbly.

(

——

. SvIIab as

o e — e

(21 Velame—.}

hy

7y Chapter—I to Chapter—rx
(i-e. from Rule 1to Rule 36)
i) Chapter—XI. Xl & XL
@ ¢, from Rule 103 to 2 ulz {30)

Volume—I1

i} Division—II

i) Division VI fiom Chapter to VI

i) Division XXII.

{Th=se rovles will be a5 per the Rule
books supplied;used in the classes
and be subjeci to the modificarions
made or d:cisicas’'orders jssued
by the State Government from
time to time.)

v

Syilabus will be informed by the Lecturar

1)

L
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ﬁ;ﬁé of the Paper & names of
Subjects incladed .. . .y

Sy}labus Y] ;‘-.i : . )’\'i

i R

PAPER=qf. s di- it
(@) Pkhéjon Rulzsand Leave -
Rules. - v

ib) Group Iasurance Scheme.
{2) 1. Chapters 6-9 of the Manual
of Office Procedure.

if. Conductfha-diing of Court
T cases including CAT cases.
PAPER—IIT .
{a) Treasury Rulesznd General

Firancizl Rules.

() G.P.F. Rules

(¢) Delegation of Financial
Power Rules, Tripura 1994,

{d) i. Chapters 1013 of the
Manual of Office Procedure.

ii. Reservation in services
and. posts.

ivi1. Pension Rules'of theé State Govt

{Full)
ii. The Tripura State Civil Services
(Leave) Rales, 1986 (FulD.
(Fhese Rules will be as per theRule
books suppliedused in the Training
Classes and subject to the modifications
made or decisions/orders separateiy
isseed by the State Gevt. from timeto
time-
S lizbus
Leciurer-

will be infcrmed by the

i. Central Treasury Rules, Vol-I as

adopted by the State Govt. (Full)

EXTEPT '

Section— LILIILIV of part VII.

Part--X1

Part—XIJ1

Part—X[iI

Part—X1V

All provisions which apply only to

Non-Baok Treasuries.

1. Genera! Financisl Rules (Full) as
adopted by the State Govt.

o G o P

e

Syilabus will be iaformed by the

Leactursrs
Full
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PAPER — IV . -

(a) Account Code
o (Vol—=L &Iy ©

(b) Budget and allied matter T2la-
ting thereto

(¢} 1 Chapters 14-17 of the Mznaual

i.

il.

iii.

e o €F oafe ¥ A
. B RO A - - =

Velume—HFully - =7

Volume~II(except articles «15 to
21,28 to 38, 52, 112 to 114, 120
128 to 134)

volume —I1I{except srticles 1 to
8 10, 11, 13, 14, 25 to 30, 35- 36,
19, 63, 64, 92 to 104, 106 to 120-
125, 132, 137 to 139, 143 to 184,
185 to 194. 196 to 195 and 201 to

204)

i. Constiwtional procedure in financial

ii.

iii.

iv.

matters. =

Conceptsj.' definition 2nd structurs
of Govt. Accounts.

Prepération and ﬁreseutation of
State Budget.

Exercise and Miscellancous Topics

B. Pattern of the Ezamipziion and Questiens ;—
Each of the 4(four) papers will be of 200 marks. Questions oa different
subjects mentioned in the sylabus will be asked to test the knowledge of the
trainees Emphasis will be on testing the ability for application of the Rules;

Orders as in force-
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